
BEFORE THE CENTRAL AaIINISTRATflJC TRIBUNAL 
8ANCALORE BENCH, BANGALORE 

DATED THIS THE ELEiENTH JAY OF FEBRUARY,1987 

Present : Hsn'ble Shri Ch.Ramakrishna Rae 

Hen'ble Shri L.H.A.ReQ. 

APPLICATIO\i Ne.1694J6(Jj 

Ilember(J) 

Ilember( All) 

Shri C.\J.Appu, 
resideing at 1Q/6,Venkatr&man Laysut, 
Maruthii;eJanagar, Banga].ere - 560 033. 

VS.  
The Uni.n if India 
represented by the Secretary 
to Gevernnent, Ministry if 
Railways, Rail Bhauan, 
New Delhi. 

The DiVi8iflcl Railway Manager, 

S.utharn Railway, Bangal.re 
Diiisienal Offices, 
6anqaler - 560 023. 

The General Nanagr(Psrsennel), 
S.uthern Railway Z.nal H.Q. 
Offices, Park T.wn, 
Madras - 600 003. 

( SHRI M.SREERMNGIAK 

\i.M.haniaj, 
i i/o/v 

K.Nagabhuhanam, 
511/6 BO. 

.Chinnathambi, 
CE 836. 

I.. 

ADVOCATE ) 

APPL ICANT 

P.Krishnamurthy, 
RI 3384. 

R.Christ.pher, 
€1 1655 

L).Kesavam, 
Of'fg. cy. ss/ssc. 

C.Krishnaswamy, 
CIII 2284. 

11, D.Thiagarajan. 

12. K.Jayapal, 
TIC, Eangarpat. 

( Nes. 4 t. 11 C/i The Divisienal Manager, 
Bangalere City, thr.uQh 
DPR, Banga1re. ) 

RESPONDENTS 



0 	 —2— 

This applicatie has csme up betsrethe ceurt today. 

Hsn'ble Shri L.H.A.Regs, Membor(AM) made the f.11swing : 

ORDER 

Applicant in parson. Shri M.Sr.erangaiah, Counsel for 

Railways present, for Rmspsndants 1 to 3. 

2. 	The applicant states that he had submitted a represonta— 

tion dated 10.3.1985 to the Divisisna]. Persennel Ol'?icar, SBC, 

Bangal.re(DPO), punting out that the quota reserved in the grades 

of Rs.550-750 and Rs.700-900 for the scheduled caste and scheduled 

tribe candidates was exceeded d.priving thereby legitimate 

ppertunity to him for prsmetien to these grades. He further 

states that he had submitted another representation te the 
1 

Divisisnal Railway r'lanager, Bangalore (ORM) thereafter, but beth 

these representations have remained unanswered. 

We, therefore, direct the DPO/DRM to examine the absve 

representations of the applicant and giva a reply to him within 

a perisd of three months from the date of receipt of this order. 

If the applicant is still aggrieved, he may approach this Tri—

bunal only after exhausting all channels of rodressal available 

to him in his department. 

We regret to nets that the Respcndents have taken in—

.rdinately long to dispose of the abeve representations of the 

applicant,which dies not conduce to administrative justice. 

At least an interim reply should have been given to the repre—

sentation .f the applicant,)  to lt him know the factual pssiti.n 

His representation sheuld now be disp.sed of within the time—

limit stipulated above. 


